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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

C.A., 1022/94.

T. Ashaiah ' «s ‘Applicant.,

Us
1 The_ Jub Divisional Cfficer,
Nizamabad District.

2, The Telacom District Enginser,
Nizamabad.

3. Tha Chief General Manager,
Telecommunication, Doorsanchar

Bhavan, Hyderabad. +. Rgspondents,

Coun sl for the Applicant : Mr. K.VYenkateswara Reo

Counsel for ths Respondents: Mr. N.R.Déuaraj,Sr.CGSC;

CORAM ¢

THE HON'BLE SHRI JUSTICE V.NEELADRI RAOQ : VICE CHAIRNAN

THE HON'GLE SHRI R. RANGARAJAN : MEMBER (ADMN.) -
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0.A,N0.1022/94, . Date: 2% ,8,1994,
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JWDGEGMENT

] as per Hon'ble Sri‘R.Rangarajan, Membar (Administrative) J

Heard Sri K.Venkateswara Rao, learned céunsel for
the applicant and 5ri NH.R.Devaraj, Sr.Standing Counsel for
the respondents.

2. . The applicant pleads that he was‘firsF angaged as
Casual Mazdoor under the control of respondents with effect
from 16,12.,1983 to 31,1,1935 and thereafter he was enéaged
periodically i.e, from 1.3.1985 to 24,3,1985; 1,6.1985 to
30.9.1985; B,8,1986 to 31,10,1986; and lastly from 20.3.,1988
to 30.6.1988. Thereafter his services were terminated and
later_he was not ra-engaged. Thié OA has been filed praying
for a declaration that the applicant ;S entitled for

reengagement as Casual Mazdoor under the control of the
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ructions issusd byiEEé)Direétor General, Telecommunication
and also as per lestter No.TA/LC/1-2/III dt, 21.10.,1991 and
Lfffer No.TA/REpRlgs/Corr. dt. 22,2.1993 issued by R-3, 5y
hoiéiﬁg that the action of the respondents in ncot reengaging

him &8 i1llegal, garbitrary and discriminatory and violative

of Articles 14 & 16 of the Constitution of India,

3. As per the details given by the applicant, he was not
engaged after 30,6.1988 for any considerable period. Hence,

the question of condoning the break does not arise. As such,
he ie not eligible to claim seniority on the basis of his

earlier service in different spells.
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4, In view of what is stated by the applicant, it
has to be presumed that he. had gained some experience in
the work in the Telecom department. So, it is in the
interest of the department, if he is engayed in preference
to a fresher whenever work is available, So, only the
relief that_dan be granted is to direct the 2nd respondent

to re-engage the applicant as Casual Mazdoor in preference

to freshers whenever there is work. None wiFl be retrenched
who are already 1n S€IVIUT uouguse we s —- o,

5. The OA is ordered accordingly at the admission
stage itself. No costs..\ |

(X.Rangarajan) _ ' {v.N=2eladri Rao)
Member (Admn,) L Vice Chairman

¥

Dated 21 Avgust, 1994,

g,

Grh, : ' Deputy Reglstrar(J)CC

The Sub DiwisionalOfficer,
Telecommunlcatlons, Kamareddy,
Nigzamabad Dis t,

The Telecom District Engineer, Nizamabad.

‘The Chief General Manager, Telecommunlcatlon,

Doorsanchar Bhavan, Hyderabad. .
One copy to Mr.K.Venkateswar Rao, Advecate, CAT.Hyd.
Cne copy to Mr.N+.R.Devraj, Sr.CG5C,CAT..Hyd,

Cne copy to Library, CAT.Hyd.
One spare copy.
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IN THE CE7TRAL ALVITIS TRATIVE TR__.‘U\AJ{?
' HYDER? BAT BEICH AT HYL EF’“D B
TiF LOW'RLE ;"“.LUGHCE V. ACELADRT RAO

CE-CHATIRMAN

- AND
Ty

THE HON'SLE AR, K. RANGARAJL 5 M(7.D.H)

DATEL: MM % no04

GRBER/JULGMENT

-

M, AlNO . /R ~No,
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©.a.No. ‘\Q%’" Ctj
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Ad"tted'gnd Tnterim directions
Izsshued.

all Ied'.
~Disp sed of with directions. 04}’
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Disfhissed as withdrawn
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Ordersd/Re jected” '§§ii§//
Nolorder as to costs.






